
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, DELHI 

Original Application 134/2022 and 267/2022 

In the Matter of :  

Tejasvi Chandra ---                                                                                                           Applicant  

Vs. 

Madhu Kamboj ---                                                                                                           Respondent 

UTTARAKHAND 

DATED: 28 October, 2022 

REPLY TO THE REPORT SUBMITTED BY THE DM DEHRADUN BY THE APPLICANT IN PERSON 

 

1. As mentioned in the report submitted by the DM Dehradun w.r.t O.A No. 134 of 2022 dated 
17.10.22, no communication was made to me whatsoever, neither telephonically nor in a 
written manner. I was never informed that I was called by the District Authorities to present 
my case in front of them.  
The question arises as to why neither me nor the UKPCB appeared in front of the District 
Magistrate but only I.O.C.L and Smt. Madhu Kambhoj appeared for the same. This indicates 
that both the UKPCB and I were kept in the dark to favour one particular person concerned.  
 

2. This report clearly indicates that Smt. Madhu Kambhoj is being favoured by the district 
authorities as they have sought relief to the respondent on the basis vague references of cases 
such as Abraham Kuruvila v/s State of Kerala. 
In the above case mentioned in the report, there are many hidden factors that were 
intentionally ignored to throw dust in the eyes of the court of law. Such as –  
 
2.1 The NOC of the site in the said case was issued by the DM Alappuzha on 20.12.19 and NOC 
by  the Fire and Safety Department was issued on 25.7.19 which is prior to the latest guidelines 
of the CPCB.  (ANNEXURE-1) The new guidelines of the CPCB were nowhere applicable to him 
and it was an utterly vague reference.  
 

3. Another fact being highlighted in the Report was that the draw of allotment of the said pump 
at Khasra No. 1081, Mothronwala Road was made in 2018 and because of which no guidelines 
of the NGT dated 07.01.20 holds valid on the same.  However, as per the Standing Committee 
Report presented in the Lok Sabha on 06.08.21, the total number of applicants for the draw 
of allotment were 4,03,087 and number of locations advertised were 78,389. Out of which 
only 10,307 were commissioned as on 01.06.21.  
Going by the Report submitted by the DM DDN, the remaining 68,082 applicants are also 
eligible and applicable to sought relief from the guidelines of 2020 laid down by the CPCB 
whenever they deem to open a new retail outlet in their due course of life.  (ANNEXURE-2) 
 

4. The Joint Committee Report submitted to the NGT on 05.04.22 mentions about the non-
compliance of the guidelines by the said petrol pump retail outlet and how it does not fulfil 



any such guidelines. However, the DM DDN has contradicted and failed to stick to their own 
words. In the recent report of 17.10.22, they have taken a completely different direction 
superseding their own words.  
 

5. As far as the reply submitted by Smt. Madhu Kambhoj (dated 05.10.22) is concerned, all the 
NOCs, LOI, applications made by her are dated after 07.01.20, making her come under the 
bigger umbrella of the guidelines dated 07.01.20. (ANNEXURE-3) 
 

6. In a similar fashion, Rakesh Verma V/S State of Uttarakhand (O.A No.140/2022), the suspected 
site was also not fulfilling the guidelines of the CPCB. In regards to which, the UKPCB on 
18.04.22 informed the DM DDN to cancel its NOC. Subsequently it was cancelled by the DM 
DDN and the site map was also cancelled. (ANNEXURE – 4) 

This reflects the fact that the person concerned is being preferred by every other authority and are 
giving vague- non-sensical references to hide the reality.  

 

Kindly acknowledge this. 




































